BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No. 38/2020 (WZ)

.....Applicant(s)

e .Respondent(s)

Reply-Affidavit on behalf of Maharashtra Pollution Control
Board i.e. Respondent No. 6 & 7

I, Pratap Jagtap, Age — 51 years, Occupation — Service, the
Sub-Regional Officer of the Maharashtra Pollution Control Board at
Pune — 1 having my office address at 02" Floor, Jog Center,
Wakdewadi, Pune — 411 003 do hereby state on solemn affirmation

as under —

1) I say and submit that the applicant has filed this application
against Respondent No. 12 for developing housing project
‘Magnolia’ located and situated at Survey No. 136/2 on Baner
Pashan Link Road, Village — Pashan, Taluka — Haveli, District —
Pune beyond permitted construction limit and violation of EC
conditions.

2) 1 say and submit that Respondent No.12-Project Proponent(PP)
obtained Environment Clearance from the Competent Authority
i.e. MoEF on 25/6/2007 for construction of Residential Complex
‘Magnolia’ at Pashan, Pune for Total Plot Area — 17,400 Sq Mtr
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and Total Built Up Area — 22,592.86 Sq Mtrs. I submit that
Respondent PP further obtained Environment Clearance for
expansion of Residential Complex from the State Level
Environment Impact Assessment Authority i.e. SEIAA on
20/9/2019 for TPA — 17,400 Sq Mtrand TBUA —35,966 Sq Mtr.
A copy of the Environment Clearances dated 25/6/2007 &
20/9/2019 are enclosed herewith and marked as Annexure — I

collectively.

3) I say and submit that Respondent No. 12 had obtained Consent
to Establish from the MPC Board on 2/12/2009 for development

of construction project ‘Magnolia’ at Pashan, Pune on TPA of
17,400 Sq Mtr and TBUA of 22,592.86 Sq Mtr, which was valid
up to commissioning of the project or five years whichever is
earlier. I submit that Respondent No. 12 had obtained Consent to
Operate for the said project from the MPC Board, the details are

mentioned below —

Consent Type | Granted on | Valid Till | Area
1% Consent to | 2/8/2010 31/12/2011 | TPA — 17,400 Sq
Operate Mtrs
BUA - 22,592.86
Sq Mtrs
Renewal of C | 21/7/2014 | 31/12/2014 | TPA — 17,400 Sq
to O Mtrs
BUA - 22,592.86
Sq Mtrs
Renewal of C | 9/11/2015 | 31/12/2016 | TPA — 17,400 Sq
to O Mtrs
BUA —22,592.86
Sq Mtrs
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I say and submit that neither Respondent no. 12 nor the Society
Committee Members have renewed the Consent to Operate after
last C to O dated 9/11/2015 till date. A copy of the renewal of
Consent to Operate dated 9/11/2015 is enclosed herewith and

marked as an Annexure — II.

4) 1 say and submit that Respondent No. 12 obtained Consent to
Establish for expansion from the MPC Board on 17/12/2019 for

GANG AL construction of Residential and Commercial Project viz.

N, WAKHG;:}: ‘Magnolia’ by Paranjape Schemes Ltd., S. No. 136/2, Baner

AaRAGH T RA
?‘&?3 j(j 15781 /1 Pashan Link Road, Pashan, Pune for Total Plot Area of 17,400

A £XPIRY OT. X C s .
\r, 11212024 /0 Sq. Mtr and Total BUA 36,756.00 Sq Mtr. which is valid for a

period up to commissioning of the project or of 5 years
(16/12/2024) whichever is earlier. A copy of the Consent to
Establish for expansion dated 17/12/2019 is enclosed herewith

and marked as an Annexure — III.

5) I say and submit that this Hon’ble Tribunal vide Order dated
6/7/2021 constituted a joint committee of CPCB, SEIAA
Maharashtra, District Magistrate, Pune and MPCB and directed
to visit and submit the report. Accordingly, Joint Committee has
submitted detailed report about the existing project before this
Hon’ble Tribunal on 14/12/2022.

6) Isay and submit that as per Architect Certificate dated 17/1/2022
and letter submitted by Pune Municipal Corporation dated
9/2/2022 (which are annexed as an Annexure — II to the Joint
Committee Report), the Respondent PP has completed
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construction beyond 36,756.00 Sq Mitr. i.e. the permitted
construction Built Up Area as per Consent to Establish for
expansion granted by MPC Board dated 17/12/2019 and beyond
approved BUA granted as per EC dated 20/9/2019.

7) 1 say and submit that as per Circular dated 12/7/2022 (which is
annexed as an Annexure — V to the Joint Committee Report), the
MPC Board has assessed penal charges 0f Rs.29,10,616.42/- (Rs.
Twenty-Nine Lacs Ten Thousand Six Hundred and Sixteen and
Forty-Two Paise only) against Respondent No. 12 calculating the
gaps in period of Consents obtained by Respondent PP from the
MPC Board and submitted detailed calculation in the Joint
Committee Report filed before this Hon’ble Tribunal.

.
Solemnly affirmed on this R day of January, 2023 at Pune.

I know the affiant. For and on behalf of Maharashtra
Pollution Control Board 1i.e.
Respondent No. 6 & 7

\’\'\\\’)3 :

ADVOCATE (Pratap Jagtap)
Sub-Regional Officer,
MPCB-Pune-1




Annexure-1

BY SPEED POST B
No. 21-670/2006-1A U] N
Government of India
Ministry of Environment and Forests
(1.A. Division)

Paryavaran Bhawan,
CGO Complex, Lodhi Road
New Delhi 110003

Dated: June 25, 2

To /,/“
\, / M/s. Paranjape Schemes (Construction) Ltd.
House CTS No. 111+1112,
Anand Colony, Near Suwarnarekha Dining Hall,
Karnataka High School Lane,
Off Prabhar Road, Pune-411004.
s e ¥

st

& - SMANGALA

/ ® NAKHARE *
0{ LT oY

Subject: Envirommental Clearance for construction of Residential\
“Magnolia™ at Plot bearing S.No. 136/2, Baner Pashan Y1i
Pune, Maharashira.

Sir.

1 am directed 1w refer to your application seeking prior environmental
clearance for the stoeve project under the EIA Notification 2004 including
amendments. The above proposal has been appraised as per prcséribcd procedure on
the basie of the mandatory documents enclosed with the application viz. the
Questionnaire. w15, EAMP and the additions Clarifications furnished in responsc to the
sbhservations of tie Expert A ppiaisal Committee (LAC) constitured by the compeien
authority 1n s 14™ meeting held on April 729, 2007.

2. The project proponent is proposing for construction of residential complex at

Plot bearing S.No. 1306/2, Baner Pashan Link Road, Pune. The project invelves
construction of one building for residential purpose. The total plot area is 17,400 sq.
m. The total_built up arca as indicated is 22,592.86 sq. m. Tofal water requirement
will be 100 cu. m. /day (including recycled water). Tofal wastewater generation fiom
the complex will be 152 cu. m./day. The wastewater generated from the project will
he treated in a STP having capacity of 160 cu.m per day. The total solid waste
penerated will be 540 kg/day. The bio degradable waste will be composted and inert
material will be disposed of for land filling.

3. The documents and information submitted along with the application predicts
that the impact of the project on the air quality will be confined and for short duration
during construction phase. However, there wiil be negligible adverse impact on air
quality during operation phase. There will be minor negative impact on ambient neise
fevels during constmciiot as well as operation phase. There will be positive impact en
water guality of the receiving water bady during construction as well as operation
phase. There will be positve impact on land use pattern due to landscaping and
greenbelt development. Plantation of trees and development of recreational area.
surrounding area will have positive impact on overall land use.
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4. The EAC after due consideration of the relevant documents submitted by the
project proponent and additional clarifications furnished in response to its
observations have recommended the grant of environmental clearance for the project
mentioned above subject to compliance with the EMP and other stipulated conditions.
Accordingly, the Ministry hereby accords necessary environmental clearance for the
project subject to the strict compliance with the specific and general conditions
mentioned below:

PART A- SPECIFIC CONDITIONS

I. Construction Phase

i All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

il Soil and ground water samples will be tested to ascertain that there is no
threat to groundwater quality by leaching of heavy metals and other toxic
contaminants.

iti. A First Aid Room will be provided at the project site both during
construction and operation of the project.

iv. Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. The safe disposal of wastewater and solid wastes
generated during the construction phase should be cnsured.

v. Disposal of muck including excavated material during construction phase
should not create any adverse effects on the neighboring communities and be disposed
off taking the necessary precautions for general safety and health aspects of people.

vi, Diesel power generating sets used during construction phase should be o
“enclosed type” to prevent noise and should conform to rules made
Environment (Protection) Act 1986, prescribed for air and noisc emission st

~, t\"}."' ’ .‘\_;’A -
vii.  Ambient noise levels should conform to residential area sta’ndardsf{vbiﬁ:&g_r‘éﬁt%ﬁgpﬁ?‘f’
day and night when measured at boundary wall of the premises. Incremefjtal pollution R
loads on the ambient air and noise quality should be closely mon ored during %" . p
construction phase. O IS

viii  Vehicles hired for bringing construction material at site should
condition and should have valid “pollution under check”(PUC) certific
conform to applicable air and noise emission standards.

ix Construction spoils including bituminous material and other hazardous
materials must not be allowed to contaminate watercourses and the dump sites for
such material must be secured so that they should not leach into the ground water.

X Any hazardous waste generated during construction phase should be disposed
of as per applicable Rules & norms with necessary approvals of the Maharashtra State
Pollution Control Board




i Regular supervision of the above and other measures for monitoring should be
in place all through the construction phase so as to avoid disturbance to the
surroundings.

Xil. Under the provisions of Environment (Protection) Act 1986, legal action shall
be initiated against the project proponent- if it was found that construction of the
project had started without obtaining environmental clearance,

Il Operation Phase

The environmental clearance recommended to the project is subject to the specific
conditions as follows: )

1. Necessary permission of competent authority shall be taken to store diesel in
the premises for operation of DG set.
ii. Diese] power generating sets proposed as source of back up power for lifts and

common area illumination should be of “enclosed type” and conform to rules made
under Environment (Protection) Act 1986, prescribed for air and noisc emission
standards as per CPCB guidelines. Exhausts should be discharged by stack, raised to 4
meters above the rooftop.

iit. During nighttime the noise levels measured at the boundary of the building
shall be restricted to the permissible levels to comply with the prevalent regulations.
iv. Noise barriers should be provided at appropriate locations so as to ensure that
the noise levels do not exceed the prescribed standards.

V. Weep holes in the compound walls shall be provided to ensure natural
drainage of rainwater in the catchment area.

vi. The sewage trealment plant of adequate capacity should be provided and it

should be certified by an independent expert for adequacy as well as efficiency and
siiould submit a report in this regard to the Ministry before the project is
commissioned for operation. The wastewater should be treated to tertiary level and
after treatiment reused for flushing of toilets and gardening. Discharge of treated
sewage, if any, shall conform to the norms & standards prescribed by Maharashtra
State Pollution Control Board.

vii.  Oil & Grease trap shall be provided to remove oil and grease from the surface
run off and suspended matter shall be removed in a settling tank before its utilization
for rainwater harvesting.

viii.  The solid waste generated should be properly collected & segregated. Wet
garbage should be composted and dry/inert solid waste should be disposed of for land
filling,

ix Any hazardous waste including biomedical waste should be disposed of as per
applicable Rules & norms with necessary approvals of the Maharashtra State
Pollution Contrel Board.

X, The green beit design along the periphery of the plot shall achieve attenuation
factor conforming to the day and night noise standards prescribed for residential land
use. The open spaces inside the plot should be suitably landscaped and covered with
vegetation of indigenous variety.

xd Incremental poilution loads on the ambient air quality, noise and water
quality should be periodically monitored after commissioning of the project.

xii. The ground water levels and its quality should be monitored regular,
consultation with Central Ground Water Authority.

ey
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xﬂiji. A Report on the energy conservation measures should be prepared
incorporating details about building materials & technology, R & U Factors etc and
submitted to the Ministry in three months time.

xiv. The values of R & U for the building envelope should meet the requirements
of the hot & humid climatic location. Details of the building envelope should be
worked out and furnished in three months time. ’

Xv, Energy conservation measures like installation of solar panels for lighting the
arcas outside the building should be integral part of the project design and should be
in place before project commissioning.

PART ~ B. GENERAL CONDITIONS

i) The environmental safegnards contained in the documents should be
implemented in letter and spirit.

i) Provision should be made for the supply of kerosene or cooking gas and
pressure cooker to the laborers during construction phase.

LHD All the laborers to be engaged for constrﬁction works should be screened
for health and adequately treated before the issue of work permits.

iv) 6 monthly monitoring reports should be submitied to the Ministry and its
Regional Office.

5, Officials from the Regional Office of MOEF, Bhopal who would be monitoring
the implementation of cnvironmental safeguards should be given full cooperation,
facilities and documents / data by the project proponents during their inspection. A
complete set of all the documents submitied to MoEF should be forwarded to the
CCF, Regional office of MOEF, Bhopal.

6. In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by this Ministry.

7. The Ministry reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance .under the provisions of the Environment (Protection) Act,
1986, o ensure effective implementation of the suggested safeguard measures in a
time bound and satisfactory manner.

8. All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department (if
required), State Forest Department, Wildlife Act 1972 etc. shall be obtained by
project proponents from the competent authoritics.

9. A copy of the environmental clearance letter would be marked to the local
NGO(s), if any, for their information.

.

10. The project proponent should advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded environmental clearance and copies of
clearance letters are available with the Maharashtra State Pollution Control Board and
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may also be seen on the website of the Ministry of Environment and Forests at
hitp:/iwww.envfor.nic.n. The advertisement should be made within 7 days from the day
of issue of the clearance letter and a copy of the same should be forwarded to the
Regional office of this Ministry at Bhopal.

I1. These stipulations would be enforced among others under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
control of Pollution) act 1981, the Environment (Protection) Act, 1986 and the Public
Liability (Insurance) Act, 1991,

12. 'The project authority will enter in to MOU with all buyers of the property to
ensure operation and maintenance of the assets handed over to the society formed by
the residents/owners of the buildings.

il

(K.C. RATHORE
Additional Director (1A)
rathore27@ysahoo.com
Tele: 24360789

Copy to: -

1. The Secretary, Department of Environment, Government of Maharashtra, New
Administrative Building, 15" Floor, Opp. Mantralaya, Mumbaj.

The Member Secretary, Maharashtra State Pollution Contro! Board, Kalptaru
Point, 3" Floor, Near Sion Circle Opp. Cine Planet Cinema, Sion(E), Mumbai.
The CCT, Regional Office, Ministry of Environment & Forests, Bhopal.

IA - Division, MOEF, New Delhi - 110001.
Guard file.

j o

h e G
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To,

Environment department,
Room No. 217, 2nd tloor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:September 20, 2019

Paranjape Schemes (Construction) Limited
at Survey No. 136/2, Baner Pashan Link Road, Pune ,Maharashtra

Subject:

Sar,

Environment Clearance for Application for proposed expansion of Residential Complex

g has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
otitication - 2006, by the State Level Expert Appraisal Committee-I1I, Maharashtra in its 90th meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 174th meetings.

2. It is noted that the proposal is considered by SEAC-IIT under s(:re.eni.ng category 8 (a) B2 as per EIA Notification 2006.

Brief Information of the project submitted by you is as below :-

1.Name of Project

Magnolia by Paranjape Schemes (Construction} Limited

2.Type of institution

Private

3.Name of Project Proponent

Paranjape Schemes {Construction) Limited

4.Name of Consultant

Mahabal Enviro Engineers Pvt.Ltd. , Thane , Maharashtra

3.Type of project

Residential and Commercial Project

6.New project/expansion in existing
project/modernization/diversification
in existing project

Expansion in Existing project.

7.1f expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Yes, We have received Environment Clearance from Ministry of Environment and Forest Gol
vide no. 21-670/2006-1A.1i Dated 25th June 2007.

 Lacation of the project

., «.Taluka

Survey No. 136/2, Baner Pashan Link Road, Pune ,Maharashtia

Haveli

10.village

Baner

Correspondence Name:

Paranjape Schemes (Construction) Ltd. Blu¢ Ridge, Near Cognizant, Rajiv Gandhi Infotech Park-
Phase I, Hinjawadi, Pune-411057 )

Room Number:

Va

Floor:

7

Building Name:

Blue Ridge

Road/Street Name:

A ———
/AN

Near Cognizant, Rajiv Gandh Infotech Park-Phase |

Locality:

Hinjawadi

City:

Pune

11.Whether in Corporation /
Municipal / other area

Pune Municipal Corporation (PMC)

&

12.10D/10A/Concession/Plan
Approval Number

Sancton plen received from Pune Municipal Covporation w&@&l\ﬁ IQM‘@ ¢

i ? - >
[0OD/10A/Concession/Plan Approval Numbher: Sanction pla ! ﬁmﬁ)fm&_):tg; .
Corporation vide CC/0319/19 Dated 17.05.2019 ' ",

ang

35966

Approved Bullt-up Area:

SEIAA Meeting No: 174 Meeting Date: August 29, 2019 { SEIAA- <

NT-0000001583 )

SELIAA-MINUTES-0000002458
SEIAA-EC-0000002017

STATE:

Shri. Anil Diggikar (Member Secretary
Page 1 of 14 || SEIAA)




13.Note on the initiated work (If
applicable)

Completed construction work as per earlier Environment Clearance .

14.LOI/ NOC / 10D from MHADA/
Other approvals (If applicable)

Not applicable

15.Total Plot Area (sq. m.)

17,400 m2

16.Deductions

4,601 m2

17.Net Plot area

12,799 m2

18 (a).Proposed Built-up Area (FSI &
Non-FSI

FSt area (sq. m.): 25,064 n2

Non FSI area (sq. m.): 11,692 m2

Total BUA area (sq. m.): 36756

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 24,274 m2

Approved Non FSI area (sq. m.): 11,692 m2

Date of Approval: 17-05-2019

19.Total ground coverage (m2)

6,214 m2

20.(;1‘0und-cdvemge Percentage (%)

(Note: Percentage of plot not open 49%
to sky)
21.Estimated cost of the project 197500000

SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SEIAA-
STATEMENT-0000001583 )
SEIAA-MINUTES-0000002458
SEIAA-EC-0000002017

Page 2 of 14

e T

- (“_ -
Shri. Anil Diggikar (Member Secretary
SEIAA)
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22.Production Details

ol Product Existing (MT/M) | Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
23.Total Water Requirement
Source of water Pune Municipal Corporation (PMC)
Fresh water (CMD): |19 m3/day
Recycled water - .
Flushing (C(MD): |16 m3/day
Recycled water -
Gardening (CMD); |9 m3/day
Swimming pool NA
make up (Cum): )
Dry season: Total Water
Requirement (CMD) |35 m3/day
Fire fighting -
Underground water {100 m3
tank(CMD):
Fire fighting -
Overhead water 10 m3
tank(CMD):

Excess treated water

15 m3/day

Source of water

Pune Municipal Corporation (PMC)

make up (Cum):

Fresh water (CMD): |19 m3/day
Recycled water - A
Flushing (cMp): | 16 m3/day
Recycled water - .
Gardening (CMD): |9 ™3/day
Swimming pool NA

Total Water
Requirement (CMD)

Wet season:

35 m3/day

Fire fighting -
Underground water
tank(CMD):

100 m3

Fire fighting - .
Overhead water
tank(CMD):

10 m3

Excess treated water

15 m3/day

Details of Swimming

pool (If any) NA

SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SETAA- R

STATEMENT-0000001583 )

SEIAA-MINUTES-0000002458

SEIAA-EC-0000002017

<.
Shri. Anil Diggikar (Member Secretary

Page 3 of 14 || SEIAA)
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24.Details of Total water consumed

Parti .
arrxscula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed | Total Existing | Proposed | Total Existing | Proposed | Total
ment
Domestic Not Not Not Not Not’ Not Not Not Not
" | applicable | applicable [ applicable applicable | applicable | applicable applicable | applicable | applicable

*5.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

22-25 meter

Size and no of RWH
tank(s) and
Quantity:

NA

Location of the RWH
tank(s):

NA

Quantity of recharge
pits:

2 Nos.

Size of recharge pits

Zmx2mx2m

Budgetiiry allocation
(Capital cost) :

Rs. 3 Lakh

Budgetary allocation
(O & M cost) :

Rs. T Lakhfyear

Details of UGT tanks
if any :

Underground tank-

1) Domestic UGT- 37 m3

2) Flushing UGT- 16 m3

3) Fire UGT- 100 m3

Overhead tank-

1) Domestic overhead tank -19 m3
2) Flushing overhead tank - 16 m3
3) Fire overhead tank - 10 m3

Natural water

drainage pattern: By gravity
3?;;2;? water » S:Q?ﬁw of storm 70 13 fhr

Size of SWD: 300 mm

i:’ﬁ%e generation | ;3 3 day

STP technology: "MBBR

:’g]a‘;;:;ty of STP 1 no. x 35 m3/day

27.Sewage and
Waste water

Location & area of
the STP:

Stilt Floor

Budgetary allocation
(Capital cost):

Rs. 21 Lakh

Budgetary allocation
(O & M cost):

Rs. 6 Lakhiyear

SEIAA Meeting No: 174 Meeting Date: A ugust 29, 2019 ¢ SEIAA- (_2//"‘ :

STATEMENT-0000001583 )

SEIAA-MINUTES-0000002458

SEIAA-EC-0000002017

Shri. Anil Diggikar (Member Secretary
Page 4 of 14 || SEIAA)
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28.Solid waste Management

Waste generation in | Waste generation: 3,200 m3

the Pre Construction
Disposal of the Top soil will be used for landscaping. The construction debris will be

and Construction i ,

phase: gﬁg::?cnon waste utilized at site for road paving and plinth filling.
Dry waste: 116 kg/day
Wet waste: 39 ky/day
Hazardous waste: NA

Waste generation - -
in the operation |Biomedical waste (If NA

Phase: applicable):
STP Sludge (Dry
sludge): 0.3 kg/day
Others if any: NA
Dry waste: Dry garbage will be'segregated and will be handed over to recycler
Wet waste: Wet waste will be composted and used as organic manure for

landscaping .

Hazardous waste: Not Applicable

Mode of Disposal
Biomedical waste (If

+f waste: Jot icable
: applicable): Not Applicable
STP Sludge (Dry . _— o o
sludge): Dry sludge will be used as manure for landscaping .
Others if any: Not Applicable
Location(s): Stilt floor
Area for the storage
Area' . of waste & other 25 m2
requirement: material:
Area for machinery: |4 m2
Budgetary allocation | Capital cost: - Rs. 6 Lakh
(Capital cost and
O&M cost): 0 & M cost: Rs. 1 Lakh/year
SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SEIAA- (2,/*:
STATEMENT-0000001583 )
SEIAA-MINUTES-0000002458 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002017 Page 5 of 14 || SEIAA)
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29.Effluent Charecterestics

Serial . Inlet Effiuent Outlet Effluent Effluent discharge
Number Parameters Unit Charecterestics Charecterestics standards (MPCB)
. . bl Not » . e Nt - . h icahle
i Not applicable applicable Not applicable Not applicable Not applicable

Amount of effluent generation

(CMD): Not applicable

Capacity of the ETP: Not applicable
Amount of treated effluent .

recycled : Not applicable
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicable

Disposal of the ETP sludge Not applicable

SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SEIAA-
STATEMENT-0000001583 )
SEIAA-MINUTES-0000002458
SEIAA-EC-0000002017

<

Page 6 of 14 || SEIAA)

o

o A

Shri. Anil Diggikar (Member Secretary
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30.Hazardous Waste Details

Serial L. . .
Number Description Cat UOM Existing | Proposed | Total Method of Disposal
T, Not Not Not Not, Not. Nat arniabires
! Not applicable applicable | applicable | applicable | applicable | applicable Not applicable
31.Stacks emission Details
Height Internal
Serial Section & units Fuel I{seq with Stack No. from diameter Temp. 3 f E@aust
Number Quantity ground (m) Gases
level (m)
T \ . Not Not Not . .
1 Not applicable Not applicable applicable | applicable | applicable Not applicable
32.Details of Fuel to be used
Serial . ' : .
Number Type of Fuel . Existing - Proposed Total
1 Not applicable Not applicable Not applicable Not applicahle
33.Source of Fuel Not applicable
4. Mode of Transportation of fuel to site | Not applicable

35'-;Energy

Source of power

MSEDC
supply : ASEDCL
During Construction
Phase: (Demand 48 kKW
Load)

DG set as Power
back-up during 62.5 kVA

construction phase

During Operation
phase (Connected 600 kW
load):

Power - -
. During Operation
requirement: |phase (Demand 450 kW
load):. g
Transformer: 1 no. x 630 kVA

DG sel as Power
back-up during 1 no. x 500 kVA
operation phase:

Fuel used: Diesel

Details of high
tension line passing
through the plot if
any:

Energy saving by non-conventional method:

NA

1. Installation of Solar PV panels at 1% of Demand Load
2. Use of LED Lights
3. Energy etficient motors and pumps

36.Detail calculations & % of saving:

Serial

, rvati . ina %
Number Energy Conservation Measures Saving %

SEIAA Meeting No: 174 Meeling Date: August 29, 2019 { SETAA-
STATEMENT-0000001583 )
SEIAA-MINUTES-0000002458 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002017 Page 7 of 14 || SEIAA)




1 Use of solar PV panels T 1%
37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
Not . R : .
applicable Not applicable Not applicable
Budgetary allocation | Capital cost: Rs. 4 Lakh

(Capital cost and
O&M cost):

0 & M cost:

Rs. 1 Lakh/year

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial . i
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)
. . Water for dust
1 Air Environment suppression Rs.1
Socio- Economic | S sanitation, Toilets,
2 Environment STP, sate .dnnkmg Rs.2
water
3 Disinfection at site Rs.1
1 Health check-up for Rs.1
workers, first aid kit o
5 Safety net Rs.1
. Environment For Air, Noise, Water
6 . Rs.1
management Analysis
- Site fencing & noise
' barrier
8 Tratffic managemént
_ Vehicle maintenance,
9 washing area, tyre
cleaning
10 Tree plantation &
water utilization
e Safety personal
11 T;azzxg;‘;d protective equipment
e & Training programs
12 Total _
b) Operation Phase (with Break-up):
Serial \ e Capital cost Rs. In Operational and Maintenance
Number Component Description Lacs cost (Rs. in Lacs/yr)
1 Water Environment '
Sowane freatme QTP havi .
2 Sewage !.rr.atrm.nl, '1 1’10,‘ of L,,'Tolphdvmg ' Rs.21 Rs.6
plant capacity of 35 m3/day
2 no. of proposed
3 Rain Water Harvesting | recharge pits of size 2 Rs.3 Rs.1
mx2mx2m
Cost for Treatment of
Solid Waste biodegradable e 1
4 Management garbage in OWC (1 Rs.6 Rs.
nos.)
SEIAA Meeting No: 174 Meeting Date: August 29, 2019 { SEIAA- <_,./,/"7‘
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184 nos. of trees to be
lanted. Developed
Landscape P AN
I P =
5 development land m'dmtal‘nfad. Rs.5 Rs.1
andscape area 1s
1,461 m2
6 Air Environment -
- . Monitoring and
7 Envir qnmgnml analysis of Air and MoEF Approved Lab Rs.3
Monitoring A o
Noise, water, soil etc
8 Energy Conservation | Solar street lighting Rs.4 Rs.1
9 Fire Fighting System Rs.35 Rs.4
10 Total - v Rs.74 Rs.17
L3 s ’ s *
39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)
| Maximum
Quantity
of .
Storage « Consumption
Description Status Location Capacity §§0fage { Month in Source of 'Mfeans.olt
. . at any Supply |transportation
in MT . MT
point of
time in
MT
Nt arabicenhleo Not Nt armbinable Not Not Nt annlicahla Not SR
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable

40.Any Other Information

No Information Available

SFIAA Meeting No: 174 Meeling Date: August 29, 2019 ( SEIAA-
STATEMENT-0000001583 )
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CRZ/ RRZ clearance

obtain, if any: Not Applicable

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Not Applicable

Category as per
schedule of EIA
Notification sheet

8 (a) B2

Court cases pending

if any Not Applicable

This project has received Environment Clearance from Ministry of

' Environment and Forest Gol vide no. 21-670/2006-IA.11 Dated 25th
June 2007. We have completéd construction of Residential Project as
per given Environmental Clearance. We are applying for expansion of
Commercial project.

Other Relevant
Informations

Have you previously
submitted
Application enline
on MOEF Website.

No

Date of online
submission

3. The proposal has been considered by SEIAA in its 174th meiéting & decided to accofd environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

I . .

n PP to submit CER plan to Municipal Commissioner/District Collector and submit the acknowledgement to
Member Secretary, SEIAA. .

m PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & CC
vide F.N0.22-34/2018-TA.11] dt.04.01.2019.

v SEIAA decided to gr ant EC for: FSI: 24274.35 m2, Non-F81:11692.00 m2 and Total BUA: 35966.35 m2 (

Approval no-CC/0319/19, Date-17.05.2019)

General Conditions:

1

E-waste shall bedispesed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

o of

The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

It

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee 6f the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

v

PP has to abide by the conditions stipulated by SEAC& SEIAA.

The height. Coustruction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

If applicable Consent for Establishment” shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department hefore start of any
construction work at the site.

VI

All required sanitary and hygienic measures should be in place before starting construction activities and to
he maintained throughout the construction phase.

SEJAA Meeting No: 174 Meeting Date: August 29,
STATEMENT-0000001583 )
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Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Vi Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be

x disposed off to the approved sites for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
X communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority. .

XI Arrangement shall be made that waste water and storm water do not get mixed.
XIT All the topsoi! excavated during construction activities should be stored for use in horticulture / landscape
! development within the project site.
XTI Additional soil for leveling of the proposed site shall be generated within the sites {to the extent possible) so
that natural dramage system of the area is protected and improved.
XIV Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
B species and in consultation with the local DFO/f Agriculture Dept.
XV Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality hy

leaching of heavy metals and other toxic confaminants.

Construction spoils, including bituminous material and other hazardous materials must not be allowed to
XVI contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

Any hazardous waste generated during coﬁstmction phase should be disposed off as per applicable rules and

xvi norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIl The diesel generator sets to be used,‘(jurin({g construction phase should be low sulphur diesel type and should
’ conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX The diesel required for operating DG sets éhall"bvestore'ﬂ’in underground;vtanks and if required, clearance

from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good condition and should have a
XX pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.
R \ t noise levels should conform to residential standards both during day and night. Incremental
XXI @‘ v N poligtiondgads on the ambient air and noise quality should he closely monitored during construction phase.
- « . ’” e, E qua?fr asures should be made to reduce ambient air and noise level during construction phase. so as to
,/Q / Y —[E_on.lb \LIRR slipulaied standards by CPCB/MPCB. : .
7oAt -, Ay agh Wudd\he used as building material in the construction as per the provisions of Fly Ash Notification

. pt(\S remh@P 1H99 and amended as on 27th August, 2003. (The above condition is applicable only it the

’15.\:6}@(3, sity: sslddatod within the 100Km of Thermal Power Stations).
A\ _{Qeﬂﬁ,@iﬂdb‘;#cmte must be used in building construction.
B ) Ay &y 14 . R .
X)m“‘;\\\_"(l‘fr\:_‘.f _ \Sw?—rﬂ p’é@ﬁgﬁ'mml and its re-use as per CGWB and BIS standards for various applications.
VL,\_\ \'.)"\ We r/ dempfrd during construction should be reduced by use of pre-mixed concrete; curing agents and other

-y es referred. { - o
und water level and its quality should be monitored regularly in consultation with Ground Water

"Authority.

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge.of this unused treated affluent, if any should be discharge in the
XXVl sewer line, Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharye in the sewer line. Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

Permission to draw ground water and construction of hasenient. if any shall be obtained from the competent

xxvin Authority prior to constructionfoperation of the project.
" Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
XXI1X LR
and black water.
XXX Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure

reducing devices or sensor based control.

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
XXXI : . Lo : : RN ;
necessary, use high quality double glass with special reflective coating in windows.

Roof should meel. prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXII

SEIAA Meeling No: 174 Meeting Date: August 29, 2019 ( SEIAA-
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XXXIn

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place hefore project commissioning. Use CFLs
and TFLs shouid be properly collected and dispesed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to aveid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional enerqgy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Mabarashtra Pollution Control Board.

XXXV

Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI

Traffic congestion near the entry and exit points from the roads adjoining the proposed praject site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-cenditioned spaces while it is aspiration for non-air-conditioned sparces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVI

The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation. ’

XXXIX

Regular supervision of the above and other measures for monitoring should be.in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI

Six monthly monitoring reports should be submitted to the Regional office MOEF. Bhopal with copy to this
department and MPCB. )

XLl

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including waler requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLin

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. ‘And; no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV

Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI

In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

AV

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLV

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department. '

XLIX

The project management shall advertise ai least in two local newspapers widely circulated in the region
around the project. one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter. informing that the project has been accorded environmental clearar NuEs Of

at http:/fec.mabharashtra.gov.in.

this department.on 13

£ \

A 'l;'rpﬁlatetl prisr,

Project management should submit half yearly compliance reports in respect #§

June & 1si December of each calendar year. Coa

L1

A copy of the clearance letter shall be sent by proponent to the concerned §
local NGO, if any, from whom suggestions/representations, if any, were re@®i
proposal. The clearance letter shall also be put on the website of the Comp

;o .
ﬂigd‘? Gotporation cmdjﬁu\ )
§ While processing the' ©

B the-proponent.
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LI

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. 1t shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. S02, NOx {ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIl

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequentiy, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective

Regional Offices of MoEF by e-mail.

SETAA Meeling No: 174 Meeting Date: August 29, 2019 ( SEIAA- "/— ,.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
vourt case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

3. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this departinent for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, thé Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments,

10. Any appeal against this Environment clearance shall lie with the National 'Gltéen Tribunal (Western Zone
iench, Pune),New Administrative Building, 1stFloor; D-,-Wing, Opposite Council Hall, Pune, if preferred,
“within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:

. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-1

. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II

. SHRI ANIL .D. KALE. CHAIRMAN SEAC-II1

. SECRETARY MOEF & CC

. 1A- DIVISION MOEF & CC

. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBA!

€ NN AW N o

MUNICIPAL COMMISSIONER PUNE
™ 10. MUNICIPAL COMMISSIONER SATARA
11. REGIONAL OFFICE MPCB PUNE
12. REGIONAL OFFICE MIDC PUNE : } / ¥
13. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD : putli
14. COLLECTOR OFFICE PUNE G2

15. COLLECTOR OFFICE SATARA
16. COLLECTOR OFFICE SOLAFUR

At
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T

MAHARASHTRA POLLUTION CONTROL BOARD
Phone :  4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion- Matunga

14037124/4035273 - Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax ¢ 24044532/4024068 /4023516 Sion Circle, Sion {E),
Emall : rohg@mpcb.gov.in Mumbai - 400 022

Visit At : http://mpch.gov.in

Consent order No: Formatl.0/BOIROHQ/PN—25078—1510RICC-—JL' 323 Date: KOS

o nols
To, i
M/s.Paranjpe Schemes (Construction) Ltd.,
“Mangolia”

Sr.No.136/2,Baner Pashan link Road,
Village:Pashan,Dist:Pune.

Subject: Renewal of Consent for BuildingIConstruption project. ORANGE :ii;?e ory.
Ref  :Minutes of Consent Committee meeting held on 23/09/2015 gﬁﬁg&‘ o
Your application CR1505000583 N et
Dated: 04.04.2015 % % .
For: Renewal of Consent for Building/Construction project ¢ {%} *
under Section 26 of the Water (Prevention & Control of P%ﬁ:gf:ign) Act, 1974 & under
Section 21 of the Air (Prevention & Control o _f"&?)‘l{iftion) Act, 1981 and
Authorization under Rule 5 of the Hazardous Wastes, ( i, H & T M) Rules 2008 is
considered and the consent is hereby granted sugj t.to the following terms and
conditions and as detailed in the schedule LI ,I@*% ‘annexed to this order:

9
YW oW

odiup to 31/12/2016.

%
2. The proposed capital investmentfﬁgﬁ%“ghig*‘r project is Rs.61.22 Crs (As per CA
Certificate submitted by projeg\\t\;ﬂpgbﬁ’ogent)
The Renewal of Consent for cons gcégg of residential cum commercial project named as
M/s.Paranjpe Schems (Coqst%:‘?!‘i%g) Ltd., “Mangolia” Sr.No.136/2, Baner,Pashan
link Road, Village:PashQn,Df§%:gﬁne on total plot area of 17.400 sq. mtrs and Total
Construction BUA of 22,592:86:st:mtrs including utilities and services as per construction

occupancy certificate issgggihygloéal body.

%
1. The consent to Operate is granted for ape

4 T
3.Conditions under;gW&tgi“*‘(P&CP), 1974 Act for discharge of effluent:

Sr. Descx‘ipﬁ‘uﬁ\f@& Permitted Standards | Disposal
no. e @f““’%ﬁ:‘&% g quantity of to be
s b, G0 discharge (CMD) | achieved
1. e effluent- NIL NA NA
2. | Domestic effluent | 152 As per 60% shall be reuse
Schedule -I | recycled and re s
be discharge ;
sewer .
// N. WAKHARE
4. Conditions under Air (P& CP) Act, 1981 for air emissions: PUNE CITY
Sr. | Description of stack / Number of Stack Stand BAdcAienad TRA
no, | source - REG. R, 15781
1. DG set (160 KVAX?2) 2 . As per S hle = *; /
i L4 |
¢ e PN §,....~""
“n g NT O

3 —~

M/s.Paranjpe Schemes(Constrction) Ltd”, SRO Pune I//O/L/74623000 Page 10f 6
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5. Conditions under Municipal Solid Waste {(Management and Handling) Rule,2000:

Sr. i

Nl;. Type Of Waste ngintlty & Treatment Disposal

1 Biodegradable 200 Kg/Day | OWC Used as Manure

2 Non-Biodegradable | 340 Kg/Day | -.--- Segregate and Hand over to Local
Body for recycling

6. Conditions under Hazardous Waste (MH & TM) Rules, 2008 for treatment and
disposal of hazardous waste:

Sr. No. Type Of Waste Category Quantity UOM Treatment Disposal

Y
7. The Board reserves the right to review, amend, suspend, revoke etc. this consené%ai‘n@?the same
shall be binding on the industry. N
N Y w)
égﬂ;% 5 %& g

8. This consent should not be construed as exemption from obtaining n%ceﬁséﬁ‘g%i\f()c{permission
from any other Government authorities. %

9. Project Proponent shall install Organic Waste Convertos within 3 months if fails to
provide the OWC within stipulated time period then t@:ss%onsent shall be treated as

cancelled. P {«»“\g% '

Fo aEﬁor and on behalf of the
arashira Pollution Control Board

(Dr. B. Axdbalagan, 1as)
Member Secretary

Received Consent fee of €.,

N
Sr. Amount(Rs.) DD. No. Drawn On
No.

140645 81.8.2016 HDFC Bank

1. Regional Officer ~Pune and Sub-Regional Officer-Pune-I MPCB,

— They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CCICAC desk- for record & website updation purposes

M/s.Paranjpe Schemes(Constrction) Ltd", SRO Pune /I/O/L/74623000
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Schedule-1
rms & conditions for compliance of Water Pollution Control:

1) A} As per your application, you have provided 1 Nos. of Sewage Treatment
Plants (STPs) with the design capacity of 160 CMD each.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the
sewage so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time,
whichever is stringent.

Sr No.|Parameters ndards prescribed by
oard 5,
imiting Concentration ¢

n mg/l, except for pH, ‘ ;’&

01 OD (3 days 270C) 30 o G

02  |Suspended Solids Is0 %»W

03 |COD 100 N

04 JResidual Chlorine lppm

C ) The treated effluent shall be 60% recycled fo
toilet flushing, air conditioning, firefigh g
remaining shall be discharged in to the mu

D] Project proponent shall operate STPfor five years from the date of

obtaining occupation certificate. & g’%&

2) The Board reserves its mghts 0, x‘kyi@ plans, specifications or other data
relating to plant setup for the* r tyfxent of waterworks for the punﬁcatxon
thereof & the system for § osal of sewage or trade effluent or in
connection with the gran y consent conditions. The Applicant shall
obtain prior consent of t g§;n:l to take steps to establish the unit or establish
any treatment and dlsp%fa;’ system or and extension or addition thereto.

3) The mdustry sha% &% m ‘replacement of pollution control system or its parts
after expiry of ifs § cted life as defined by manufacturer so as to ensure the
compliance of, gfaﬁ“d ds and safety of the operation thereof.

é’”

er consumption of the project is not covered under the water
of local body, in that situation, the project proponent shall submit
eturns in the prescribed format given under the provision of Water

for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water
consumption of local body, the project proponent shall submit certificate to
that effect from the concern local body with the request not to assess CESS on
their water consumption, being already assessed on the water consumption of
local body.

Sr. | Purpose for water consumed
no.
1. Domestic purpose
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Schedule-11
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Sr.  Stack Attached To APC Height Type Quantity & S 50:
No. System in of UoM % | KeDuy
Mirs. Fuel

DG set (160 KVA*2) | Acoustic
Enclosure o

* Above roof of the building in which it is installed. < L
A

2. The applicant shall operate and maintain above mené%‘h%&ir pollution
control system, so as to achieve the level of pollutg ‘%;% the following

standards: A
[ Particulate matter | Not to exceed [ 160 .mg/Nm3" }
%%&ﬁ;
3. The Applicant shall obtain necess‘ark or permission for providing

thereof or alteration or replacemen gtion well before its life come to an
end or erection of new pouution;cg quipment.

4. The Board reserves its rights&l’ggr% all or any of the condition in the
consent, if due to any tgblki%o logical improvement or otherwise such
variation (including the change of any contr equipment, other in whole or
in part is necessary). 5‘3} E

Rl

¥

additional control equipment with essary specifications and operation

M/s.Paranjpe Schemes(Constrction) Ltd", SRO Pune I1/0/L/74623000 Page 4 of 6




64t °

Schedule-111
Details of Bank Guarantees
Sr. | Consent | Amtof | Submission Purpose of BG Compliance | Validity
No. | (C to BG Period Period Date
E/O/R) Imposed
1 CR Rs. 5lakh | 15 days Towards O & M of STP & [31.12.2016 30.4.2017
OWC System
1 CR Rs. 2 lakh | 15 days Towards installation of 31/01/2016 30.4.2016
OWC system

M/s.Paranjpe Schemes(Constrction) Ltd” SRO Pune //O/L/74623000

Page 5 of 6




Schedule-IV

The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf,

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
environmental protection Act 1986 and Municipal Solid Waste (Management & Handling)
Rule 2000 and E-Waste (Management & Handling Rule 2011.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4) Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and shouldibe
only during non-peak hours.

5) Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing a
by treating the room acoustically. o

b) Industry should provide acoustic enclosure for con rol
enclosure/ acoustic treatment of the room should be des
(A) insertion loss or for meeting the ambient no.
higher side. A suitable exhaust muffler with rt
be provided. The measurement of insertion-osd
0.5 meters from acoustic enclosure/room and.

fied for minimum 25 dB

on<loss of 25 dB (A) shall also

11l be done at different points at

heaverage.

surés“for control of noise levels from its

n respect bf noise to less than 55 dB(A) during

day time and 45 dB(A) during night time. Day time is reckoned between 6
a.m. to 10 p.m and night time is reckoried between 10 p.m to 6 a.m.

d) Industry should make efforts’ ting down noise level due to DG set, outside
industrial premises, withi Kwn noise requirements by proper sitting and
control measures. oy o

e) Installation of DG Setwm‘ﬁg be strictly in compliance with recommendations of DG
Set manufacturer. ,© x

f) A proper routine’gnd, ""rééventive maintenance procedure for DG set should be set
and foﬂowed%@**cg‘fnsultaﬁon with the DG manufacturer which would help to
prevent noisdlevels'of DG set from deteriorating with use.

g) D.G. Set ghal be’operated only in case of power failure.

h) plicarit’ should not cause any nuisance in the surrounding area due to

own sources within the premises i

opet of D.G. Set.
i) cant shall comply with the notification of MoEF dated 17.05.2002
o~ % ing noise limit for generator sets run with diesel. '
6) . SohdWaste — The applicant shall provide onsite municipal solid waste processing system
& shall comply with Municipal Solid Waste (Management & Handling) Rule 2000 & ,}1‘,»;{»;‘{? Fo

Waste (M & H) Rule 2011. b e \
7) Affidavit undertaking in respect of no change in the status of consent conditian%apﬁ' ;

Aty s,
v
I

compliance of the consent conditions the draft can be downloaded from the ogﬁéin P
“site of the MPCB. T L
8) The industry shall submit official e-mail address and any change will be duly il eﬂum ARAs:

the MPCB. \a
9) The firm shall submit to this office, the 30th day of September every \\eth
environment statement report for the financial year ending 31st march in the A
Form-V as per the provision of rule 14 of the Environmental (Protection) Second N R
mle 1992. \\
10) The applicant shall make an application for renewal of the consent at least 60 days be¥
the date of the expiry of the consent.

M/s.Paranjpe Schemes{Constrction) Ltd", SRO Pune I/O/L/74623000 | _~Page6ofb




643 =0 | Annexure- I

LLUTION CONTROL BOARD

Kalpataru Point, 3rd & 4th fioor,

 MAHARASHTRA PO

Phone : 24010437/24020781

124037124/24035273 Sion- Matunga Scheme Road No. 8,

Fax P 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbai - 400022

Email : jdwater @mpcb.gov.in

Visit At http://mpeb.gov.in

Infrastructure /Orange/LS| Date FF712_s2019

Consent order No: Format1 .0/BO/JD (WPC)/UAN-067422/CE/CC- 1912000 q o?

To,

M/s. “Mangnoila” by Paranjape Schemes Ltd,
8. No. 136/2, Baner Pashan Link Road,

Vill: Paghan Tal: Haveli, Dist: Pune.

i'z;xq’
Sub: Consent to Establish for Construction of Residential & Commercial Project-granted

under Orange Category. of Ny
Ref: 1. Your Application vide UAN No. -0000067422 Dated: 20/02/2019.

2. Minutes of 7* Consent Committee Meeting held on 24/10/2019.

For: Consent to Establish for Construction of Residential & Commercial project tnder Section 25 of
the Water (Prevention & Control of Pollution) Act, 1974 & under Sectio%ﬁzf “"qj"‘-the Air (Prevention &
Control of Poliution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastes
(M & TM) Rules, 2016 is considered and the consent is hereby granged“sg;bject to the following terms

and conditions and as detailed in the schedule I, Il, Il & IV annexed-to this order:

1. Consent to Establish is granted for a period up to cog_wﬁsggﬁgmﬁg of the project or of 5 years

&

b % %‘f ' K
2. The proposed capital investment of the projectis Rs»19.75 Cr.
(As per undertaking submitted by proje%tgproﬁog‘egf)
%, 23

The Consent to Establish with expansion is"valid:for construction of Residential & Commercial

Project named as M/s. “Mangnoila” by Parapjape Schemes Ltd, S. No. 136/2, Baner Pashan

Link Road, Vill: Pashan Tal: Havelg,,,pi%t:% Pune, for total plot area of 17,400.00 Sqm and total

construction built up area 36,756 00 Sqm including utilities and services as per Construction

Commencement Certificate i§suéq:'6y:} I5¢al body.

"’& f'ﬁ-’x;.v%& %% %

8. Conditions under Watei' % &CP), 1974 Act for discharge of effluent:

Sr. | Description 2" #4|-Permitted quantity of | Standards to Disposal

No. «, | discharge (CMD) be achieved s

1. NIL NA NA ]

2. 33.00 As per 60% should be reused &

Schedule - recycled and remaining
should be discharged in
municipal sewer

4. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr.  Description of stack/ Capacitv Standards to be
No. source ~t . achieved

As Per Schedule i}

M/s "Mangnoila” by Paranjape Schemes Ltd Page 1 of 6
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Mis “Mangnoila” by Paranjape Schemes Ltd UAN 067422

5. Conditions under Solid Waste Management Rules, 2016:

5" | Type Of Waste | Quantity & UOM | Treatment Disposal
1 Wet garbage 39.00 Kg/Day Organics waste Used as Manure
Converter with
composting facility
/ Biogas digester
with composting
facility
12 Dry garbage 116.0 Kg/Day - Segregate and Hand
over to Local Body for
recycling
3. | STP sludge 03.0 Kg/day STP Used as manure
6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for tre neht and

disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke etc. this e@the same
should be binding on the industry. (%)

8. This consent should not be construed as exemption from obtaining nec sga C/permission
from any other Government authorities. ol B N

7 Project Proponent shall comply the Construction and Demolition* ste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board’ pr%n ed format within 15 days
regarding the compliance of conditions of EC/CRZ clearahce afid C to E.

11. Project Proponent shall install online monitoring systé@agor BOD, TSS and flow at the outlet
of STP.

12. Project Proponent shall provide Orgamc was?i‘%%@gter with composting facility or Biogas
digester with composting facility.

13.The applicant should comply with th Qogifﬁons stipulated in Environmental Clearance
Obtained from SEIAA, Environment{D %a ient, Government of Maharashtra, dt.20/09/2019
for total plot area 17,400.00 Sqm an(? ﬁata construction BUA 36,756.00 Sqm.

For and on behalf of the
Maharashtra Pollution Control Board

s

(E. Ravengiran, IAS)
Memberpecretary

Drawn On

directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updating purposes. MANGALA N\ W

N. WAKHARE

F'bHE CITY

AHARA SHT RA
Rl G. NO. 15781
EXPIRV oT. .:’.2
s 2/20’24 (

o

* \__.-/" ‘J

“ —
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Schedule-!

Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 35.00 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules _

made there under from time to time, whichever is stringent.

r No. Parameters |Standards prescribed by Board
Limiting Concentration in mg/I, except for PH
01 BOD (3 days 27°C ) 10
02 [Suspended Solids 20 %,
03 jcob 50 N =
04 [Residual chiorine 1 PPM-, © %

T
C) The treated effluent shali be 60% recycled for secondary purpgsas sich as toilet flushing
air conditioning, firefighting, on land for gardening etc and remaining shall be discharged ii
to the municipal sewerage system. LA
D] Project proponent shall operate STP for five years from-thé-date of obtaining occupation
certificate. g B T
The Board reserves its rights to review plans, Specifications or other data relating to plant setu |
for the treatment of waterworks for the puriﬁCatioQ thereof & the system for the disposal of
sewage or trade effluent or in connection wi_th*«iﬁ*e;,:grant of any consent conditions. The
Applicant should obtain prior consent of the Bqaﬁa‘gtake steps to establish the unit or establish

any treatment and disposal system or a‘ndﬁ)@q@ n or-addition thereto .

L

2) The industry should ensure replacerr‘igata ’fa;pol'ihtion control system or its parts after expiry or

its expected life as defined by m{*g@%lg?ct%uer s0 as to ensure the compliance of standards ang

3) The Applicant shall comply;wlfhthe provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and ag amended, by installing water meters and other provisions as

contained in the said 'acfi o

fi %E’%“ 5,

Sr. | Purpo: _.'zégcz’i‘ﬁater consumed Water consumption
| no. ﬁ %‘3\ quantity (CMD) ,
(1. Mmestic purpose 35.00 ;
;

4) Thé%%i@’ nt shall provide Specific Water Pollution control system as per the conditions
of EP Agt; 1986 and rule made there under s die.

UAN 067422

Page 3 of 6
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air poliution control
(APC)system and also proposed to erect following stack (s) and to observe the

following fuel pattern-

Sr. Stack APC Height Type Of Quantity UOM

No. Attached To System in Mtrs. Fuel

DG Set Acoustic : . .
(500 KVA) enclosure 4.47 Diesel 70 Lit/Hr
* Above roof of the building in which it is installed. %
& X )3
2. The applicant should operate and maintain above mentioned air pollnﬁ%‘nkc ntrol
5.3

arg

system, so as to achieve the level of pollutants to the following stand

[ Particulate matter [ Not to exceed [150 mg/Nm®. ™, % |

3. The Applicant should obtain necessary prior permission fog'gé%m additional control
equipment with necessary specifications and operation therg,g% {wlteration or replacement
alteration well before its life come to an end or erection of jéw pollution control equipment.
The Board reserves its rights to vary all or any of the £ondjtion®in the consent, if due to any
technological improvement or otherwise such variatioi including the chiange of any control

equipment, other in whole or in part is necessary),g

& ¢

UAN 067422 Page 4 of 6
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Schedule-lli

Details of Bank Guarantees
Sr. | Consent Amtof BG Submissio | Purpose of BG Compliance Validity
No. | (C to EIO/IR) | Imposed n Period Period Date M
1 Consent to | Rs. 10lakh 15 Days Towards , Upto Up to il
Establish Compliance of EC | Commissioning | Commissior.: .
and consent of the project |ng of the,
conditions. project '

&

Y\L
é/iﬁ.{\NGALA *

N, WAKHARE
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Schedule-IV
General Conditions:

The following general conditions shall apply as per the type of the industry.
1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.
2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.
3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal manholesy
shall find its way other than in designed and provided collection system. 3
4) Vehicles hired for bringing construction material to the site should be in gaed ‘eo
should conform to applicable air and noise emission standards and shoujd-bé |
during non-peak hours. L) {3
5) Conditions for D.G. Set ,
a) Noise from the D.G. Set should be controlled by providing an- egustic enclosure or by
treating the room acoustically. e A

b) Industry should provide acoustic enclosure for control q%n‘;g he acoustic enclosure/
acoustic treatment of the room should be designed for mipimr 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever i-,», in higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be'provjd d. The measurement of insertion
loss will be done at different points at 0.5 meters tort acoustic enclosure/room and then
average. i,

¢) The industry shall take adequate vg J %éiﬁfor control of noise levels from its own

"hoise

2
g
&

&
e
sources within the premises in respect of ‘hoise"to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day: yrgq g?‘?eckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.m {0'6 a, i’
d) Industry should make effortsyto bgﬁ f’“’down noise level due to DG set, outside industrial
premises, within ambient noiséaféqﬁi"ements by proper sitting and control measures.
e) Installation of DG Set must be-strictly in compliance with recommendations of DG Set
manufacturer. v "o :
f) A proper routine and. preventive maintenance procedure for DG set should be set and

0. previ
followed in consultationwit

&

h the DG manufacturer which would help to prevent noise levels
of DG set from detériorating with use.

g) D.G. Set shallbe ?'p_é*iﬁated only in case of power failure.

h) The applicant:should not cause any nuisance in the surrounding area due to gneralian.

D.G. Sét./ " " gg‘r
i) The appligant hall comply with the notification of MOEF dated 17.05.200 g el
limitfor generator sets run with diesel. . g * 7 Mingy
6) Solid"’Wa”ﬁQ}\“é‘ — The applicant shall provide onsite municipal salid waste ff q%s%m'ﬁsystem E
shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) H f¥o) 2016.- /= Loy
7)  Affidavit undertaking in respect of no change in the status of consent condliaris abt L compliaiee; .
of the consent conditions the draft can be downloaded from the official we ‘ﬁi_,e\o ME&?{C' 74

8) The treated sewage shall be disinfected using suitable disinfection method N .

8) The firm shall submit to this office, the 30th day of September every ye yn‘gml
statement report for the financial year ending 31st march in the prescribed PR e%ia A
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992w

10) The applicant shall obtain Consent to Operate from aha.rashtra Pollution
Control Board before commissioning of the project. -

)
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